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Shri. N, K, Lal,,..... Registrar,

® e 0w

: Let\notices_be'issuedhtd the applicant as well as

responlents, fixing 18.3,96,

( N, K,'Lal ) e
Registrar :
Addowmned & 26/3/9¢,.
| | A - 1fL—L—’
- A | - 1994
b co | Gefr e _
i 4/26;3.96' . ‘ Shri., M. L, Paswan, Registrar Incharge.
. ::"'.’ ‘ : ! ...'- o o
e o The office is directed to issue notice to the
‘ f;gr ) “applicant as well as respondents, fixing 16.04.96 for
¢ - .
-«C L o appearance, - ' ' . _
. . : /)
N ”HR - : . 4 9%/ o —
- . _ ( M, L, Paswan)
..PK;- ‘ Rigistrar I/C . L
3¢ ' L . . ’ - ST : :
56@,7.96~ . Shri M.L.Easyan, Regist:if;jzg;/ ,
* f Nobody is presem€ on behalf of either

side, thices'have réadyvbéen issued

) ‘béfﬁ;és.uLet Re @ése be fixed or appearance
f\ , : ﬂ?ﬁé'par es on 31.7.96

.Paswan )
Registrar 1/




5/18,4.96

PKL

6/15.5.96

PKL

7/9 07 .96

SKS

8/7.8.96

SKs

shri, M., L. Paswan, Registrar Inchar

ge.
Notices have been issued to both the ﬁﬁélfg
B

appeérence but, no-body on behalf of the parties

BPut up on 15,5,96 for appearence,

&

- ('M, L, Paswan )
Registrar 1I/C

shri, M, L, Paswan, Registrar Ipchani

_ Nobody is present on behalf of eit}
the parties, Let 9,.7.96 be fixed for -app
e

( M. L. Paswgn j
Registrar I}C .

Shri M.L.Paswan, Registrar I/c

o Nobody+is present on behalf of
either party. Notices have already been issued
to both the parties. Let the case be fixed onm-

'31.7.86 for appearance of thé parties.

S
.

(' ML ,Paswan )
Registrar I/c

Shri M.L.Paswan, Registr%rtlyb

Nobody is present on behalf of either
party. Notices have already been issued to both'

parties. Let the case be fixed on 6.9.96 for
appearance of both the parties. 492

( M,L.Paswan )
Registrar I/c

RSN




MPS|:
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T
10/24..2,:1997 -

.y

20.3.1997

T.A.~2/96

None fcrbthe'parties. Notices %ave dlready " -
been issued to both the partie§ for their
appearence but they have not appeared so far, ’
However, let the ca@se be fixed on 24.2,1997
fof appedrence of both.the pérties.

(M L(f:aswan )
y : Registrar I/c

None for the parties. W/s has not been

filed ‘as yet. Put up on 20.3.1997 for appearence

of both the parties and filing W/s. mﬂ _(J\-P

( s.P.Sinha )
Dy;Reglstrar I/c

}
:» None for the parties. W/s has not yet been

flled Put up on 2,5.,1997 for filing W/s,2nd appearence
.of both the parties, e

=i Dy.Registrar I/c

None for the parties, No W/s has yet been filed.

ﬁut up on 3,6,1997 for W/s and appearence of ifﬁ;bl
. (al
the parties, .

( 8.PTSinha )
Dy.Registrar I/c

None for the parties. No W/s hes yet been flled.

Put up on 15,7.1997 for filing W/s as a lcst chunce.

<8Tnha )
Dy. Registrsr 1/c



MPS,

o
164

17./ 1

/CBS/

1997 None for the parties, W/ has not yet - o

P
been filed though sufficient time was given \\_ﬂﬂ-f'

listed before the Hon'ble Bench for
On 4.8.1997.

direction

( s.P.Sinha )

1
g
!
‘ {
'
!’ therefore. In the circumstances, let it be
! X
1
i
l
! Dy.Rregistrar I/c

{154/ 4.8.57. W/S not filed so far. Four wesks further time'
| s
is allowed for the same. Rejoinder, if any, may:qé

filed mithin tuo weeks thereafter. List it on fﬁx5x

e

E/ces/' (VeN. Mehrotra)
1; - Vice~chairman

24.%,97 for direction.,

i/ 24.9.37, Since Bench is not available today, the case ié

K adjourned to 17.11.97 for direction.

é, - | dhw()?z
: /cBs/ " . (v. K. Srlvastaua)
Dy. Reglstrar.k

i.‘ ) N :‘,':

il M L . d

i . f .

| P

o vef

i | .. > qu Iu9d ;

t315q odd
71197, W/S not filed so far. Four wesks further tlma is allow

! for the same. Rejoinder may be filed within tuo ueeks therea

List §£Fit on 27.1.98 for direction. |
1‘ : : KJKQ 4

(VeN. Mehrotr

Vice—dhéinm%

- [P WIS
D s =



T.A. 2/96 a
L8/47 0l.98 The record inuicates that counter-affidavit

-

|
i . has already oeen filed in thiscase on behalf of res-
i ‘yonuent no.3, General Manager,‘N.E.h.na;lway.‘The appli-

cant may file rejoinder within four weeks,

. b ~, List for airection on 0Z,04,1998, Qlw/
-— ' . * .
: o | W —

‘ (V.N.Mehrotra)
Sk _ Vice-Chairman
19./ 2.4.98. Réjoinﬁér not filed so far. Four weeks furthsr

:time is allowed for the same. List it on 3.7,98 for directiBNx

.'\

o W

/ces/ SN . | \ (V.N. Mehrotra)
l . U . - : - .-+« Yice-chairman
3 | |
? ?Q%dBfOi.98 None for uhe appllcant.'
; ' , List on 10,08, 1998 for'dlrectlon.
- ‘ | (L. 2 K.Prasad)
| SKI o . : o L Member(A)
21/10;8;1998 - . None for the apnlicant Rejoinder not filed so faﬁ
"' though sufficient time allowed, List forhearing on
Y 26.10,1998 with the name of Shri A B,Ojha, learned
{ K | .
counsel, _
\ ; T | ' | ( V.N,Mehrotra )
\ MES, ' Vice-Chairman
22/26,10,98 None tor the parties.,
o ' - List on 11.01.1999 for hearing.

=" =
) : ) : (L..KosPrasad)
SKI ' ' , o Menmbe ¢ (A)



TR=2/96 S

- {

Ay
'

23/11.1.1999 ., . . List itv'for‘ hea:ing\ér} 22, 2.1999,

.

. . ( Laksé%%¥ "$ha ) oo
MES. ’ Mermber (J) i
24/22,02.99  List on 26,04.1999 for hearing.
e (Lakshman Jha) =
- Member (J )
25/26.04.99 List it on 01,06.1929 for hearing. v,
,  (Lakshgf¥n Jha) Y (L.R.K.Prasad)
SKI . Member (J) . - Member(A)
'26/1,6.99 None for the parties.
List it for hearing on 10,8,99 .,
N o ‘/_’ . -
AKJ '(LAKSHMAN JHA} o (L.R.K.PRASAD)
. MEMBER(J) | . (MEMBRR (A) .- |

-

27/10,.8.9¢ None for thé parties. - _
List it for hearing on 21.2.99 .

AKT - (LJ.JHA) : T (L .R.K.PRASA J

MEMBER(J) o MEMBER(A)
v  28/§1.9.99‘ None for the parties. List .it on
25 .11 .99 for hearing. _

{ Lakshmdn Jha ) ( L.R.K. Prasad )
SKS "~ Member (J) Member (A) .



T. A, ~2/96

. . .
L
RS,

30%25 11 ic9e - . List it for hearing on 12,1.2000, .
’ ARV R .. v . LA ) ‘ f\_‘—{@%
( Lakshman-dha ) * * %" (L R K.Prasad )
. MES, Member (J) ' Membker (A)
30/12.1.2000 For want of time, list it for hearing
S on 15.2.2000
! é’/‘/ P
) ( L. Hminglian (s, Narayan )
SKS Member (A) Vice~Chairman
31/15.2, 2000 For want of time, list it for hearing

on 6,4,2000,

| ( L.Hmingliana (S, Marayan )
MBS, : .Member ¥a) . Vice~Chairman

32./ 6.4.,2000,

For want of time, hearing is adjourned to

—p

25.4.2000 for hearing.

. / !
F//”r//ezyg%i//a;’”ﬂ | | ' é%sz>//
" (L.R.K+ PRASAD) B (S. NARAYAN)

/ces/ T |
'~ MEMBER (A) ' VICE=CHAIRMAN

t

33./ 25.4.2000.

None appears on the either side. Let it be listed

again on 19.5.2000 for hearing. In casa nobody turns up
even on the next date, this case will be dismissed for

default.

/tBS/  (L.R.K. PRASAD) (5. NARAYAN)
MEMBER (A) . VICE=CHAIRMAN =~



. ~

| 34/19.05.,2000 s+ None appedrs on behalf of :the applicant.
In tems of the order dated 25.04.2000, this OA is

RV gigmj.ssmd@ﬁ for default. ) _

SKI (L.R.K.Prasad)/M(a) (S .Narayan)/v.C,



